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WRI T PETITION (CIVIL) NQ(s). 242 OF 2013
MAHATMA GAUTAM BUDH BALI KA MAHAVI DYALAYA Petitioner(s)
VERSUS
STATE OF U.P. & ORS. Respondent ( s)

(Wth application for directions and office report)
WTH WP(C) NO 243 of 2013

[ NEMT | NSTI TUTE OF EDUCATI ON V. STATE OF U.P. & ORS.]
(Wth application for directions and office report)

Date: 09/05/2013 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE A. K. PATNAI K
HON BLE MR JUSTI CE A. K SI KRI
For Petitioner(s) Jayant Bhushan, Sr. Adv.
Sukumar Patjoshi, Sr. Adv.
D. P. Pandey, Adv.
Anur ag Dubey, Adv.
Meenesh Dubey, Adv.
. Bhawana Pandey, Adv.
M. Mani sh K Bi shnoi, Adv.
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For Respondent (s) M. Aneet Singh, Adv.
For RR Nos. 2 & 3 M. Praveen Swarup, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

I
| Heard | earned counsel for the parties.
| The Wit Petitions are disposed of in ternms of the signed order.
I
| [ KALYANI GUPTA] | | [ SHARDA KAPCCR]
| COURT MASTER | | COURT MASTER
[ TWO SEPARATE SI GNED ORDERS ARE PLACED ON THE FI LE. ]

I N THE SUPREME COURT OF | NDI A
CVIL ORI G NAL JURI SDI CTI ON

WRIT PETITION (C) NO. 242 of 2013

MAHATMA GAUTAM BUDH BALI KA MAHAVI DYALAYA ... .. PETI TI ONER
VERSUS
STATE CF U.P. & ORS. ...... RESPONDENTS
ORDER

We have heard | earned counsel for the parties.
2. By judgnment delivered by this Court in WP.(C No. 276 of

2012



and other connected matters entitled Ma Vaishno Devi Mahi | a
Mahavi dyalaya v. State of UP. & Os., this Court inter alia
prescribed the schedule for recognition and affiliation wunder the
Nati onal Council for Teacher Education Act in paragraph 70 of the
j udgnent .

3. In the aforesaid schedule, the last date for the issuance of
formal order of recognition by the National Council for Teacher
Education to an institution was fixed as 3rd March of each year and
the | ast date for submitting proposal for affiliation was fixed as
10th of March each year. The State Government, however, by its order
dated 2nd January, 2013 fixed the last date for submi ssion of proposa
for affiliation as 28th February, 2013.

4, In the instant case, order of recognition was received by the
petitioner-institution on 1st March, 2013 and, accordingly, the
petitioner applied for affiliation on 1st Mar ch, 2013. The

application of the petitioner-institution for affiliation has not been
processed by the University and the State Governnent on the ground
that as per the order dated 2nd January, 2013 of the State Governnent
the proposal for affiliation should have been subnmitted by 28th
February, 2013.

5. In our view, the State Governnent by fixing the last date for
submi ssion of proposal for affiliation as 28th February, 2013 instead
of 10th March, 2013 as per the schedule fixed by this Court in the
aforesaid judgnent has created a Ilot of <confusion and for this
confusion created by the State Government, the petitioner-institution
shoul d not suffer.

6. In these extraordinary circunstances, we direct Chaudhary
Charan Singh University as well as the State of Utar Pradesh to
process the application for affiliation of the petitioner-institution
for the B.Ed. Course for the Academ c Session 2013-14 and to conplete
the process of affiliation and communicate the decision before 15th
May, 2013.

7. We neke it clear that in case the University and the State
CGovernnent find that the institution can be granted affiliation as per
its norns, the affiliation will apply for the Academ c Session 2013-
14.

8. The Wit Petition is disposed of. This order has been passed
in the peculiar facts and circunstances of this case and will not be
treated as a precedent by the High Court to deviate from the tinme
schedul e fixed in the aforesaid judgment.

[A K SIKR]

NEW DELH
May 09, 2013.
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WRI T PETITION (C) NO 243 of 2013

NI MI | NSTI TUTE OF EDUCATION  ..... PETI TI ONER
VERSUS

STATE OF U.P. & ORS. ...... RESPONDENTS
ORDER

We have heard | earned counsel for the parties.
2. By judgnent delivered by this Court in WP.(C No. 276 of 2012 and
other connected matters entitled Maa Vai shno Devi Mahila Mahavi dyal aya
v. State of UP. & Os., this Court inter alia prescribed the schedule
for recognition and affiliation under the National Council for Teacher
Educati on Act in paragraph 70 of the judgnent.

3. In the aforesaid schedule, the last date for the issuance of
formal order of recognition by the National Council for Teacher
Education to an institution was fixed as 3rd March of each year and
the |l ast date for submitting proposal for affiliation was fixed as
10th of March each year. The State Governnent, however, by its order
dated 2nd January, 2013 fixed the |last date for subnission of proposa
for affiliation as 28th February, 2013.

4. In the instant case, order of recognition was received by the
petitioner-institution on 1st March, 2013 and, accordingly, the
petitioner applied for affiliation on 4th Mar ch, 2013. The

application of the petitioner-institution for affiliation has not been
processed by the University and the State Governnent on the ground
that as per the order dated 2nd January, 2013 of the State Governnent
the proposal for affiliation should have been submitted by 28th
February, 2013.

5. In our view, the State Governnent by fixing the last date for
submi ssi on of proposal for affiliation as 28th February, 2013 instead
of 10th March, 2013 as per the schedule fixed by this Court in the
aforesaid judgnent has created a Ilot of <confusion and for this
confusion created by the State Governnent, the petitioner-institution
shoul d not suffer.

6. In these extraordi nary circunstances, we direct Chaudhary Charan
Singh University as well as the State of Uttar Pradesh to process the
application for affiliation of the petitioner-institution for the
B. Ed. Course for the Academ c Session 2013-14 and to conplete t he
process of affiliation and comuni cate the decision before 15th My,
2013.

7. We neke it clear that in case the University and the State
Governnent find that the institution can be granted affiliation as per
its norns, the affiliation will apply for the Academi ¢ Session 2013-
14.

8. The Wit Petition is disposed of. This order has been passed
in the peculiar facts and circunstances of this case and will not be



treated as a precedent by the H gh Court to deviate from the
schedul e fixed in the aforesaid judgment.

[A K SIKR]

NEW DELHI
May 09, 2013.



